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Ban on Rotational Transferg of Cen-
tral Government Employees

3490. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
FINANCE bpe pleased to state:

(a) whether it is 5 fact that rota-
tional transfers of all categories of
Central Government employees includ-
ing Defence Service personnel have
been banned because of the deteriora-
ting financial conditions of Government;

(b) if so, whether Government have
considered all pros and consg of this as
it may prove fatal to lakhs of employees
waiting at one station for posting to
another of their choice; )

(¢) whether Government propose to
reconsider the matter and relnforce
the rotational transfer policy with
immediate effect and instead apply
economy cut in other sphere; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA; (a) to (d).
As a measure of economy, instructions
had, inter alia, been issued in 1979,
staying for a period of one year trans-
fers involving change in headquarters
except when the transfers were on
account of promotions, expiry of
deputation per'od or for very special
personal reasons. These instructions did
not cover the officers and personnel of
the Armed Forces. When the matter
was reviewed after one year, it was
decided to continue the embargo on
transfers of clvilian Central Govern-
ment employees, Rotational transfers
were, however, allowed every 2/3 years
in respect of persons holding ‘sensitive’
posts. Categorisation of posts as
‘sensitive’ has peen left t0 be decided

by the Secretaries of the Ministeries/"

Departments in consultation with their
Financial Advisers.

Care has been taken to see that the
general embargo on rotational transfer
does not affect the Government
employees adversely as the orders

AGRAHAYANA 20, 1903 (SAKA)
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permit transfers necessitated on account
of promotions, expiry of deputation
period or very special personal rea-
sons. Besides relaxations have been
allowed- in respect of employeeg post-
ed in difficult stations, Government,
therefore, do not propose to make any
modificationg in these jnstructions,

12.00 hrs,

MR. SPEAKER: Shri Pranab

Kumar Mukherjee.

PAPERS LAID ON THE TABLE

Avupitr Report oF Corree BoaArp FOR
1978-79 AND 1979-80 (GENERAL FUND)
AND FOR 1977-78 (PooL Funp) AnD A
STATEMENT FOR DELAY, REVIEWS ON AND
ANNUAL REPORTS ON THE WORKING OF
MiINERAL DEVELOPMENT Boarp, New
Dermar ror 1979.80 anp Corron Cor-
PORATION OF INDIA LTp. BOMBAY FOR
1979-80 AND STATEMENTS FOR DELAY
ETC. ETC. .

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB KUMAR MUKHERJEE): I-
beg to lay on the Table:

(1) (i) A copy of the Audit
Report (Hindi and English ver-
sions) on the Accounts of the
Coffee Board for the years 1978-79
and 1979-80 (General Fund) and
for the year 1977-78 (Pool Fund).

(iiy A statement (Hindi and Eng-

lish versions) showing reasons for

delay in laying the Audit Report on

the Accounts of the Coffee Board
mentioned at (1) above.

[Placed in Library. See No. LT-

3047/81).

(2) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Mineral Development
Board, New Delhi, for the year
1979-80 along with  Audited
Accounts.

(ii) A copy of the Review (Hindl
and English versions) by the Gov-
ernment on the working of the
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Mineral Development Board, New
Delhi, for the year 1979-80.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying papers mentioned
at (2) above.

[Placed in Library. See No. LT-

3048/81].

(4) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
Section 619A of the Companies Act,
1956: —

(i) Review by the Government

on the working of the Cotton

Corporation of India Limited,
Bombay, for the year 1979-80,

(ii) Annual Report of the
Cotton Corporation of India
Ltd, Bombay, for the year
1979-80 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

(5) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (4) above.

[Placed in Library.
3049/817.

See No. LT-

SHRIMATI GEETA MUKHERJEE:
(Panskura): I have given a notice of
a Calling Attention about the Delhi
University Teachers’ strick. (Inter-
ruptions)

MR. SPEAKER: What js it? Why
should you raise it here?

SHRIMATI GEETA MUKHERJEE:
You should permit it. For fifteen
days they are on strike,

MR. SPEAKER: 7You should come

snd tell me. You should not raise it
“ere. You can tell me.

SHRIMATI GEETA MUKHERJEE:
AN right, T will tell you.

s TrTEATC AT (nzar)
neNeT FY, FA9 qfufy F T RN

DECEMBER 11, 1981

subject,

(Gorakhpur):
are being supplied {o the Army.
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qFT 6 9T® AN WY TFAHE

AT nm%tﬁfagrr# ZeaATH
a¢ #F

MR. SPEAKER:
No time for it.

(Interruptions)

MR. SPEAKER: This j5 a State

subject. 1 can’t. Why should you
unnecessarily take the t1me of the
House?

o TEMEATT AR @ A9 gF Qv
Mfsg 1 9 a FRFr fase
¥ A

WA AER® C AT AT o)

g, w7 mrgw mrw mAT #1f &9 R

g

SHRI HARIKESH BAHADUR

Sub-standard blankets

W WERA © g7 AIE@ OF
IFT IS1AT AT HF1 g 1 .UTE
ABE A 3147 9ararfed My gziar
g7 | Somebody has raiseq it. ;Lﬁ

arg WAT

Thig has already been raised in the

House,
SHRI HARIKESH BAHADUR
(Gorakhpur): What about .vialation

of Rules 229, 230 and 231, regarding
the arrest of an Hon. Member Shri
Mani Ram Bagri, who has been arrest-
ed and released,
has heen given?

but no intimation

MR, SPEAKER: Read the Bulletin

and tell me.

Nt vt T vl (fgare)
AT, A FTAL FIT A TE &
4 FRAT FIA E ) B Fifeg, A7
frcgare &% AT s@raa a8 fofts
3, 78 feelt § ¥ firerd 2,

This is a State

Jn



